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Mr. C.B. Sharma, Counsel for applicant.
Mr. S.S. Hassan, Counsel for respondents,
Lewnod counsel for the applicant has Sied this CA with

_the prayer vhat the resnondents <'hnuirl not act upon the Inquiry

y,)v“ and the same be quashed and sst aside. Learned coungel
for the applicant subuiits that dunug the pendency of tlnwmi
respondents have passed order based on the inquiry report :md in
view of subsequent development, applicant proposes to challenge
that order.

In view of subsequent development this application does |

not survives and the same-is disposed of. It is also clarified that it |

will be open for the respondsnts to take all admissible pleas M., aurbegient o1

which the applicant has raised in this OA.
With these dbservations, the OA is disposed of.

W .
{FP SHUKLA) (M.L. CHAUHAN)
MEMBER (A) , MEMBER (J)
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